Affidavit 10 be Furnished by the cansiidate alongwith Nomination Paper
Before the Retvraing Officer

For electiin t0.uaniimssrsanofname of the Housey
From...cooooniinenenvecinne LAl 0DSTITUERCY Mame of five Cunuitin g
b e et i e swinfdaughionwife of . L
Aged. oo yenes, resident o e e dmention Tull postal addressh, o caindidale ol i abuve

Election, do hereby solemnly affirm and state on oath as under-

{ Arike out whichever is not applicable)

(1) am & candidate 58t up by——rereee-

Indeyiendent candidate.

[ap—

—

(I Detnils of PAN and status of fiting of lucome tux retarn ;

——{name of the political party } ¢ am contesting as an

Sl We. | Mames Permandnat The financial year for | Toul income
| Account Mumber | which the last shavwtt L Income
{PANY Income-iax return has | Tux Retumn dn
i been filed Rupeesi |
l. Zelf
2. Spouse- .
L] Dependent |
g, Dependent 2
5 Dependemt 3 .........

{3) Thefollowing case(s) i are pending against me in which cagnizance has been taken by the court:-

copnizance; Sections of the Act and description
of the offence for which cognizance takcen :

5. | Offence Desctiption
Mo _
{a) | Thedetalls of cases where the court has 1aken

(k)
taking cognizance ;

Name of the cowt, Caze No, and Date of ovder

{ch

Details of Appeal (5} / Application(s) for revision
(il any) filed against the above orden(s)

— i, | T ———

4. Cases in which ! have been convicted by s court of law{other those referred to in Form 26):

{2}
which convicted ;

THee detaiis of cases, Soctions of the
Act and daseription of the offence for

6

Datef{s) of ander(s) .

Mame of the Courtfs), Céase Ma. and




Et] 1| Punismﬂtnijmpnc;cd :

——

{5p That | give hoveis beluw the details of vt assets (movabie aog amevabie ete.) ol mysel.

my ipouse and all dependents;

A Deinlls of pmovable assets ;

(Wote:

1. Assets in joint name indicating the extem of joint ownership will also have 1o be given
1, In case ul‘d&pmn"lnvestmmt the details including Seral Number, Amount, Date of Deposil, the Scheme.
MName of Bank! Institution and Branch are o be given

3, Value of Bonds/Share/Debentures as per the current morket value in Siock Exchange In respect of | Eseend

companies and as per boaks in case of non- hsted companies should be given.
4 ., Bependent’, here means a persan, 3uhsmnual];~' dependent on the income of the candidate.
5. Deteils ingluding amount is to be given scporstely in respect of each investment}

Peszription

Sell

Spouse

Dependent-1

Depettdent-2

Elependent&_.

Cash in lund

iy

Details of Deposits in Bank
accoums (FDRs, Term Depasits
and &ll other types of Depesits
including saving accounts),
Deposits with Financial
Institutions, Won Banking
Financial Companiés and
Cooperative societes and the
amount in each such deposht

(iif)

Dretails of investment in Bonds,
Debentures/shares end units in
companies/viutual Funds and
others and the amount.

{iv)

Details of investment in NS5,
Postal Savings, Insurance Policies
and Investment in any Financial
Instrument in Post office or
Insurance Company and the
grnount

vy

Personal loans/advance given to
any person or entity including
tirm, Company, Trust ¢ie, and
other receivables from deblors
ang the amaunt.

{vi}

Motor Vehicles/Alrerafis!
Yachts/Ships (details of Make,
Registratlon No. ele, Year of
Parchase and emount }

{vii)

Jewelry, bullion and valuable
thing (give details of weight and
value)

(8]




| fvii) Asny gthar assets sech os valwe of

Chims/mierest

{ix, i ross Totad value

1

(Mete: 1. Prapesties in joint ownership indicating the rxtent of joint ownership vill nlse have to be indicated
2. Esehland or building or apariment should be mentioned seporatedy in this frmal)

8 [ Description
No

Self

s

Spuise

—

| Dependeni-1

Dependent-2

r
i

Eupudnﬂ-.l-

) '
Location(s)
Survey numbex(s)

Ared (Total meadurementin
acres)

| Whethar inherited property
(Vex or NO)

Date of purchese in case of solf
mcquired property

Cest of Land {in case of
purchage)al the e of
purchise

Any [nvestment on the lend by
way of dévelopment,
construclion eto. .

Approsdmate Carrent market
value

Locations)
Survey numben(s)

Area (Total memurement in
4. R}

[ Whether inberited property
(Yés or NO)

[ Date of purchase in case of seif
acquired property

Cost of Land (in caseof
purchase) at the timea af
purchase

Any Investment oh the land by
way of development,
construction ete,

ol

Approximate Current market
valus

: ———
G e uﬂnnwnmmu]i'
L ocationfs

ocalionfs) . .
: ¢ prumberis)

‘Butitup Area (Total

measupsmeant in sg. L)




Whether Inhented property
{‘:’H or NO)

Deeor purchase in case alseif
| acxpiired property

C u8t of property {in cuse of
prechase) an the time of
| prrechase

Ay Invesiment an Hhe
puperty by way of
developiment, construction ete.

Mprumnuw. Cuirrenl market

()

MGMIMNE

f-mmm{s}
- Strvey umber(s)

mﬂ'ﬂm meEasuremeEnt in
-3 &)

B’ﬂmnp Area I_’Tmal
mtastrement in 5g. i)

[ Whether inicrited property

&% or NQ .
%n!‘pwdm:hmﬂufhff

.acquired property

Cost of property {In case ol
pmhm‘,lﬁtﬂmumi:nf

purchase

(¥}

D)

propery}
Total of Curvent Market
Value:of ({1} ta {v] gbove

(6} 1give kerein below the details of liabilities! dues to public fnancisl institations and povernment :-

(Nute: Piense give separate detalls of name of Bank , lnstitution, satity or individaal and amonnt for eack fiem)

5,
N

Description

Salf

Eponse(s)

Dependent-1

Dapandent-1.

Dependent-3 |

Loax or dues to Bank/Fingncisl

Institotion(s)
Name of Bank or Fl
Amount outstanding
Nature of loan

Loan or dues 10 any
individuals? Extity other fhan
mentioned in {i) sbove,
Mamais)

Amounl cutktanding

Nature of |oan




A-¥Y ather finbility

[ Girand total of Habilites

(i)

Gover ggnent Dues:
Cues to departments dealing

With povernment
ecoiamodation

Ducs to departments dealing
with supply of waler

Dues o departments dealing
wilh supply of electricity

- o —

Drues 1o departmients dealing
with supply of
celephones/mihiles

Dues 1o departments dealing
wvilh government transpon
{Inciuding aircrafis and
Ielicopiers)

[noorvie ot Dreses

“Weallh Tax Dues

Service Tax Dues

Municipal /Propenty Tax Dues

Sales Tax Dues

Any other duss

Grend totsl of ail Gavy. does

{7) Details ol profession or cccupation:

(8} My educational qualieation is as under:

a Self.......
b. Spouse............

[Give details of highest Schoal / University education with full form of the certificate! diploma/ degree course)
(Name of the Sehoal fCollege’ University and the year in which 1he course wes compleied. )

{%} ABSTRACT OF THE DETAILS GIVEN IN (1) TO (8} ABOVE:

1. | Mame of the candidate

ShSmes W um.

2. | Full postal address

atate

3. | Mumber and Nome of the constituency amd

3. | Mame of the Political party which set up the
candidate {otherwise write *Independant”)

4. | {2) Number of cases in which conviction order
passed {(other than those referred to in Form 26)




{c} Total number of Pending ceses where the | ' |
couri {5 ) have tnken copnizanes:

5 | PAN af ' Yeur For which dast | 1.al Incame Shown
incume Tax Return filed

{8} Candidate
(b} Spaise:
{c¢) Dependents -
. Details of Assets and Lighilities in rupees
Description Self Spouse | Dependent-1] Dependent-i | Dependent-fI
A, Moveable
Asget (Total vatue)
| B. [mmovahle
| Assel

1) | Purchase Price and - ]
Development Cost of
Immowvable Property
{Total Yalue}
[ii} | Appraximale Current
iarket Price of
Asser (Total Value)
T Linbilittes
{i) Government

dues (Total)
{ii} Loans from Bank,
Fmancial Instintions and
others (Tolal)
3. | Highest educational quelification-

=

{Give details of School / University education with full form of the cantificalef diploma degree
course) (Mame of the School /College/ University end the year in which the course was completed.)

VERIFICATION

L the deponant, above named, do hereby verify and declare that the contents of this affidavit are true and correct 10 the

ﬁﬂfﬁ knowledge and belief, no part of it is falsc and nothing material has been concealed there from, 1 flrther
are thal ;

{2} there is no case of conviction or pending case against me other than those mentioned in items 3 and 4 abowe:

(b} L my spouse, or my dependents do not have any ascet or lability, other than those mentioned In items 5 ond 6

Verifiedat....oeoiveeniineeiin v HES THE. . veveeei e doy OF e e B,

DEFONENT




Mote: 1. Affidavit should be filed latest by 3.4 PM on the last date of filing nominations.

2 Affidavit skould be sworn before an Lntl, Commissioner o Mogistrate of the First Class ur baiore a Notary
Public.

3. All columns should be flled up and o column t be Jeft blank, 1f there 15 o information 1o S
&y item, either “Nil" or “Not splicable”, as the case miiy be, should be mentioped
4. The affidavit should be either typed or wntien legibly and neatly,

hin pespect of
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